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GOVERNMENT OF ASSAM

ORDERS BYTHE GOVERNOR

LEGISLATIVE DEPARTMENT: : : LEGISLATIVE BRANCH

NOTIFICATION

The 30th June, 2020

No. LGL.62l202014.- 'lhc lollowing Ordinance which was promulgared by the Govemor ol
\ssam t>n 2510612020 rs hereby pubhshed tbr general rnfomration.

ASSAM ORDINANCE NO.IV OF 2O2O

THE ASSAM FACTORIES (ASSAM AMENDMENT) ORDINANCE, 2O2O
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l)reamble

Short title.
extent and

commenccmenl

Amcndmcnt of 2.
scction 2

Amcndment of 3

section 85

AN

ORDINANCE
further to amcnd the Factories Act, 1948, in its
application to the State of Assam,

Whereas the Legislative Assembly of the
State of Assam is not in session and the Govemor
of Assam is satislied that circumstanccs exist
which render it necessary for him to take
immcdiate action for amendment of the Factories
Act, 1948. hereinafter refcrrcd to as the principal
Act. in its application to lhe State of Assam;

Now. therefore. in exercise of powers
confened under clause ( I ) ot' Anlcle 2l 3 of the
Constitution of lndia rhe Covcmor of Assam rs
pleased to promulgate in the Seventy-first Year
of the Republic of lndia the following Ordinance.
namely:-

( I ) This Ordrnance may be called the Factories
(Assam Amendmcnt) Ordinance. 2020

Centsal Acr
No. 63 of
t94t

(2)

(3)

It extends to the whole of the State ol'Assam.

It shall come rnlo fbrce at once.

ln the principal Acl. rn sectron 2. in clause (m),-

(i) in sub-clause (i). tbr lhe word "len". appeanng rn

bctween the words "whcreon" and "or''. the word
"twenty", shall be substituted;

(ii) in sub-clause (rr). for the word. -l\.venty",
appearing in between the words "r,rhereon" and
"or". the word "tbrtr " shall be substituted.

In the principal Act, in section 85. in sub-sectron
(l), in clausc (i), for thc words, "ten" and
"twenty", thc words 'twenly" and "forty"
respcctively, shall be substituted.

Prof. JAGDISH MUKHI,
Govemor of Assam.

S. M. BUZAR BARUAH,

Commissioner & Secretary to the Govt. of Assam,

Legislative Deparfrnent, DisPur.
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